In The Central Administrative Tribunal

Jaipur Bench, Jaipur LU
O.A/TAMP, Nom. 017 2M7 (95
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Court Officer
)'C, 7._'%8.~2001 None present for the ggblicant."i_

Mr, Muk=sh Sharm@, Pmiy counsel for :
‘Mr, M,; Rafiq, Counsel for the respondents.,]

on the perusal <f OQrder-sheet, it appears
that non= was present for the &pplicznt on 28,9.2000,
10“10:}3001’ 70‘530*2001. 230\70?2901 and tOd.a'_Yo' ‘I’JQ‘ Originfll
Application was disniszed in default on 10,5,2000
which was restored on the application by the learned
counsel for the applicant on 26,7.,2000 but again the
applicant and his counzel are showing unwillingness
to proceed this O, It appzars that applicant has lost
interast in this 0A, Therefore, this 0A is dismissed
in default for non-prosecutions!
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